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Hon'ble Mr, I. P. Gupta, Member (&)

In this gpplication under section 19 of the Adminis-

trative Tribunals Act, 1985, the applicant has requested for.

the relief that he should be treated as having crossed

his E.B, with effect from‘l.l.l978 and again with effect
from'lol.1983. He has also prayed for fixation of his pay
and also for issuarce of direction to the reSpondents'td
pay the arrears. The applicant has further prayed tha

the adverse remarks for the year 1975-76 should not be

taken into account.

2: In the counter reply the respondents have stated that
it is correct that the applicant had submitted his
GCresentaulon dated 23.10.1976 for eXpunétion of adverse
remarks. His representaulon was considered by the
competent authority and was rejected. The E.B. which'was
due from 1.1.1978 was considéred by the competent authority
in March, 1978 and the competent authority, because of its
dissatisfaction with the performance of the gpplicant,

decided that the case may be considered after seeing
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the C.R. for the year 1977-78. The spplicant was also
informed of this fact vide letter dated 10.4.1978, After
receiving the A.C.E. for the yeer 1977-78 on 1.1.1979, case
of the gpplicant was agaln placed before the E.B. Committes
in January, 1979. The Committee did not consider the
agoplicant as fit to cposs the E.B. w.e.f. 1.1.1978 and the

decision wes aacordlngly communicated to him on 25,1.1979.
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3. Since the Irepresentation against the adverse remarks

was finally refected on 15.3.1978, the representation remained
of no value thereafter. The case of the applicant had
remained under review at reqgular intervals of cne year as
provided under rules and the applicant was informed of the

decision every now and then,

4, The respondents have also stated that only acceptable
and recognised cxiteris for crossing E.B, is =
(1) to pass tje departmental examination, and

(ii) good records of service,
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3. Since the applicant had clesared the_departmental
examination in 1975, the recommeqdatlons of E.B. Committee
ware based on record of service of the gpplicant., As
mentioned earlier the records were reviewed from time to
time and the agpplicant was kept informed. The Committee
found him fit to cross the E.B. w.e.f. 1.1.1990 and the -
deéision was communicated to him 1n June, 1980. The case
was considered in 1978, reviewed in 1979 and again in
December, 1920. Thus the applicant was not considered fif
for crossing the E.B. on 1,1.1278., As regards adverse
remarks in A.C.H.s also the matter was duly considered

and the gpplication was rejected.

Oo In view of the above, the gpplication is dismissed,

There is no order as 1o CostsS.

( I. y.uéééla : ( U. C. Srivastava )
Member (A) Vice Chairman (J)




